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Title: Consideration of the Sugar Development Fund (Amendment) Bill, 2002. (Bill Passed)
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MR. CHAIRMAN: Motion moved:

" That the Bill further to amend the Sugar Develoment Fund
Act, 1982, be taken into consideration. "

SHRI K.H. MUNIYAPPA (KOLAR): Mr. Chairman, Sir, | thank you very much for giving me this opportunity. |
welcome the amendments and | congratulate the hon. Minister, Shri Shanta Kumar, for having brought these
amendments, which are in the interest of the farmers and sugar producers.

It is one of the best things which the hon. Minister is doing. He is taking into consideration the interest of the
farmers.

| welcome this Bill which is long overdue. It is an attempt on the part of the Government to provide relief to the sugar
mills, more especially the sugar mills which are in the cooperative sector, which are facing a crisis in the wake of
decontrol of the sugar industry.

Sir, the proposed new provisions in the Bill will go a long way in rewarding those sugar factories which contribute to
power generation without any investment on the part of the Central Government. For example, in my State of
Karnataka, there is a cooperative sugar factory at Jamkhandi. It has become the pioneer in power generation with
bagasse as feedstock. The Jamkhandi sugar factory is already supplying about 4 MW power to the State supply
grid. Like that, there is a factory at Davangere also. So, there are some sugar factories which contribute towards
power generation.

Likewise, the proposal to reward the sugar factories engaged in the manufacture of anhydrous alcohol from
molasses is laudable. When there is an acute energy crunch in the petroleum sector and much awareness about
reducing the pollution, a new trend is developing to blend motor spirit with ethanol, which is a derivative of
anhydrous alcohol. This new technique has been tried out in Brazil at commercial levels. Like India, Brazil has a
large area under sugar-cane cultivation. Brazil is world's number one sugar producer. It has large quantities of



bagasse to generate additional power and molasses to produce anhydrous alcohol. The Indian sugar industry can
draw from the experience of the Brazilian sugar industry.

The last proposal to defray a part of the expenses borne on internal transhipment, transport of sugar for export is a
welcome step in the present context of the present crisis faced by the Indian sugar industry on the export front. The
world over, sugar prices have crashed but India is also saddled with huge stocks of sugar which have to be
disposed of at the overseas markets even at lower margins. Towards this, whatever small help is provided to the
sugar industry as subsidy on transport of sugar for export will go a long way.

The ultimate beneficiary of these reliefs granted to the sugar industry would be the sugar-cane growers whose
dues for supply of sugarcane to factories can be settled without much delay. By giving these incentives to the sugar
industry, the Government should also secure an assurance from the industry that it would settle all the dues of cane
suppliers on a priority basis.

| would once again thank the hon. Minister for bringing forward this amendment to help the sugar producers. The
Government should give more subsidy and facilities to protect the sugar industry and to encourage the domestic
sugar industry in India. The Government has to keep in mind the welfare of the farmers.

Before concluding my speech, | want to make one point. The important point is that payment should be made
properly. This is one of the most important amendments. | once again thank the hon. Minister for bringing forward
this amendment.
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MR. CHAIRMAN: | know that very well. We have to finish within one hour.
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"Revival of potentially viable sick sugar mills: The Government is considering to amend the Sugar
Development Fund Rules, 1983, for the purpose of giving loans from SDF at a concessional rate of
interest to the potentially viable sick sugar mills for their revival."
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"BSMA may suggest steps to check malpractice in sugar exports.”
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Sir, Bombay Sugar Merchants Associations put forwarded a serious of recommendations in the form of letters to the
Central Government and the State Government in order to check the prevailing malpractice in the sugar export
market. smu®t I8 FE €l

...(Interruptions)

MR. CHAIRMAN: Please conclude. | am going to call the next hon. Member to speak.
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MR. CHAIRMAN: You are repeating the same thing. This is too much. You are in the Panel of Chairmen and you
are behaving like this.
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SHRIAK.S. VIJAYAN (NAGAPAT TINAM): Hon. Chairman, Sir, we seek to amend the Sugar Development Fund Act
of 1982. The control mechanism on sugar sales in the open market is liberal now. Market trends can make or mar
the sugar industry of the country today. To sustain sugar production in a remunerative way and to protect the
interests of agriculturists is the need of the hour. So, the relevance of this Sugar Development Fund is felt more
now.

Apart from stabilisation of sugar prices, the Fund aims at developing sugar industry. The Fund will provide for inland
freight thereby promoting sugar exports. The export of agro-products needs to be encouraged to give a boost to our
agro-economy. Our able and dynamic Commerce Minister, Thiru Murasoli Maran in his recently announced Exim
Policy has highlighted this. | feel his efforts and the steps like the amendment to Sugar Development Fund Act
would provide conducive atmosphere to augment sugar production.

Sir, the Bill also aims at producing power from bagasse and step up ethanol and alcohol production, which would
step up industrial production. When capacity remains to be 3500 MW, out of bagasse, we produce only 220 MW
which is very very meagre. It is sad that we have been ignoring this all these years. At least from now on, we have
to wake up to keep pace with modern world's industrial growth and power generation.

Care must be taken to avoid the misuse of liberal grant of loans, subsidies and other incentives given by the
Government to the sugar industry. |1 would like to point out what happened in my constituency.

17.29 hrs (Dr. Raghuvansh Prasad Singh in the Chair)

A sugar factory called Thiru Aarooran Sugars was at Vadapathi Mangalam for a very long time. It was wound up
and shifted elsewhere on the plea that it is not viable. But the fact is to the contrary, as the reports say. In order to
avoid ploughing back the profit and to avail of incentives from the Government, the management of that sugar mill
closed down that unit. The same is the case with the sugar unit in Nannilam Kollumangudi. Thousands of
agricultural labourers and hundreds of factory workers and all their families face great hardship because of the
closure of these units.

Hence, | urge upon the Government to ensure that no sugar mill is closed for any reasons. Some mills were facing
financial crisis as the Government was not paying for levy sugar. The arrears remain in crores of rupees.
Sugarcane growers are also affected by this. Now, crores of rupees accrued towards payment to the farmers for the
sugarcane supplied to the mills.

Hence this Bill must correct all the problems pertaining to sugar mills and farmers.
With these words, | conclude.

=t WifTeRa glee Al (AER) | A g "eeg, § @ e A e fadge, 2002 w aem & fag @er gen g
IO HH "o B Al &), g0 AU # 3yl g=uarg <ar gl #eRIE, o 3R ST 49 H di-l SRE™ R SAET Y &, T8 Hed Bl
e &1 S T SRS G € 9 agd gl €, 39 aR § 9 7Y qewi | g8 ber 2

#erey, A e fifY srfdiffam, 1982 # Gawr @M & fag w50t Sft 7 9 faw v & frws fog # 9 gwyare <ar € < faw i+ firel €
I gl &e @l oeRd Bl # g g 6 o R A0 e € gafl 3% tEEite &1 dF S &1 W aeee €, afte werig #t i
ot @1 orft d SW AN &1 HrIar A fren 81 3Hfay # 39 e W WRleT F1 e ansfia HAn @ g i sredled a1 sedhied |
YT BT IeUTe 3R I SAia-&H T Bl URA & o0 S Jeie= f6ar 71 8, S99 SREM Bl Sex oW 81| F5ied Tedlgd, toHd ©
AR $U9 | AT & foIg ST B WiewTed S | SR o & maTd ¥ Rt qar # wree a9a @ $1 gura @ - I8 984 € ot
T 2, AfFT T TEEITE B A | S i fi+t ram € daa 5= @ geree a9 @t geitaa @t SR 7ERIg #1011 Jad ThA
B, WTgde R a1 IR, 4] Bfwa 31 gfie aan @ €1 92 0 9+t Ao (Y o1 wraar femm ar 78, 38 & w50 St & s A €
ehIEd § QUAIT a9 @ a1 §9H ga1g T8 € 3R d SREF §R1 T 3500 FAETE fagga @ oft Swred A o1 @ € 98 ol
2| oifSp= T8t W1 qqman AT &, S B ¥ R I8 el S | AN BN Al S 9§l AR HRE] DI BAGT B, T8l T Scrgd i ol
# ga@E & e

weigy, ¥ Surer 9 | o gy wAl oft #1 arare ar € 6 g o i+ R fifY weites fdws o € swHer wrer @ e o ek
foraml @1t grm, TE ft F w3 S | amrem v g1 s qI Qe & e R, swa fon suet rare |

=t Arafhe uee (wiedl) @ wanafy <, AT S50t off siar oar St = e (Y sifafm, 1982 deiee figae dew o €| HeeA
P I WA & We Tl H o R | SR wed i e B arel i 3R A9’ @1 RE | 9@ Siied SR Fd Bl g Tl



A+t Seir g9 2 B o At SEi &9 @ 21 AR Scures @ & F 7' 29 oW W ama 2l 39 fRdus & g At off A o 9w ad
Taré € 78 W ¥ we €

A= Ay S, 29 a8 ft 9 # R = 9 & siia s00 @ warer fae € e 50 ufove @ warer deimfess # €1 fuse el §
AR A St A Peimfeet el & gafreRal & e qon 59 I | S T @l @ wre fre-fawd w@ amt qg &1 s e
2 iR I¥ft & a1g 7' Rdws o w1 B ArE gur wf Sft &1 R T e waw BRa € B S guea @Y ara oft 9w i wre @ A oft| fiw
et Bt 4T wrget e &), 39 39 B i S iR A o wife iR @ S B forg, uim it seee Ygiferw # e w69,
VT HIGET HEr &1 3T 10 Wirea & o SToitd 3t ave 24 Afaed &t ofR ff 89 W1 Il &1 39 hifaen! wed & fdy 89 9¥PR &I &
q1g S &1 | 1995 & 918 Il BT IUGT 9gd g7 & 3R 30 WNhR & 3 & 919 AATA-Sget e, ey arew 9§ o @i =1 am ua,
WER A 37281 fFvig foan 21 &9 a8 @t o € 5 O e < aferst sar o+t fFrafa & @ SIfe &1 w@ €1 o a8 A aarn & faer
# @ AN el 45 ot g€ €)1 57 el o ScoueT wd H9 T A o ', 3Ee v o Aiffrae B o w9, 39 Rdae # sw o
F AT A 3 W& € ORI, ARG, 3R Feifed H PRI U1 HTH Tl ol &t €1 [ord § 100 wRrerd A+ Sen Sl # &1
A HA S A YO &1 U Seltiree il five o ofR At w3t oft B 9w g ft 9wA aaeman ok W A wE St 1 i s
2 5 g9 aaa <+t SEm 9gd qRiled] ¥ oR W@ | 39 H1 20 Hfawd Iued nRG-faaraY a% g0 SR el § AT W Ul # SR 39 e
F1 W QX IqTEA MeEl § 21 [ord § 30 wferea Iaurfad ATe MeEi @ dER @ 3R AEA S BRI IS5 aeR US AT DI fHar 21 g

A At SR @ orRy R o 6 Y SR @ sreferfies Frer wout @ R o, @ @ i W € ofik s et ameR et 21 gy
TaRTey Reftst v afifem et @ & oTg - Uit el e @t 2

Wi W & oy em, wic Aifefha e & oy 3R taHTa wie & &y S &9 &1 9w 91!, 98 TEeEiU® | &F AT U AN SOET 29l
& forg fiyel, Tar v e TRy TEEits AR CRASRA S i a1 @ S9H TRE We e F1 oar € fed % wed # IRA firea 78
arcft 21 o = frelt 3t Rl sreeht @ St faifcraa i ok Tt ova S &td o R oy, Ot srawen &Rt @nfagl oo St faer arae
amg ¥ gEe A frel | I3 e, wugd ok TR vt At B wrer gl & YT orga IR weY oK fAER 7 3w &t fren @1 e A
F% Pramaied firel €1 a8t 3o " H srewT Horraen A STAT ¥ HRE wie | g9 | gk fastelt SaeT & " € afed uie uwde @
faoTelt ST X 9IY &1 39 TN% &0 S41 WIv| THEN® ¥ | e 9R € eEid @ ard, SIANeE B aid AR Frata d aRee gt
3 Bt g I8 B DU, T SEH Al 81 UG 3R ¥ & HAEl $1 IHGT BIAGT BN 9 H3 GHA A, 39D fAq A ormaent st g

DR. V. SAROJA (RASIPURAM): Mr. Chairman Sir, | rise here to support this Bill. The Sugarcane Development
Fund Act 1982 was enacted to provide for financing activities for the development of the sugar industry. | welcome
the amendments that have been brought forward now. | would request the hon. Minister to include one more
amendment by which minor irrigation programmes and projects can also be included. At the time of monsoon failure,
the very pressing problem that an agriculturist, particularly a sugarcane grower, faces is that he finds it very difficult
to carry on without any water source. Most of the sugarcane growers in India cultivate lakhs of hectares of land.

Not only that, at the present juncture, only the sugarcane industry is generating job opportunities for agricultural
labourers. In Tamil Nadu there are about 19 sugarcane industries in the cooperative sector and the private sector.
Each industry is creating job opportunities to the tune of seven thousand employees directly and indirectly.
Therefore, | would request the hon. Minister to consult the Rural Development Ministry to know whether the
Sugarcane Development Fund can also be extended to help these poor agricultural labourers.

Sir, till 318t March, 2001, Rs.2785.66 crore was collected and Rs.2566 crore was transferred to the Sugar
Development Fund out of which only Rs.19.76 crore is earmarked for research and development. About 85 per cent
of the farmers of India live in the rural areas. Still, we have not learnt the technology from Brazl not only for
agricultural production but also for the by-products, associated and allied industries. | would request the hon.
Minister to have a special team for research and development work in consultation with Brazil and get the
technology transferred to the soil of our rural sugarcane farmers.

Though we are contributing a substantial amount from Tamil Nadu to the Sugarcane Development Fund, in turn, we
are getting a very meagre amount for our sugarcane growers. Please consider our request. Honourable Chief
Minister of Tamil Nadu has already written to the Government of India to have a blending unit of ethanol as fuel for
automobile units in Tamil Nadu. We have all the infrastructural facilities. | appeal to you to kindly consider Tamil
Nadu as number one State among the eight States that you propose to have the ethanol blending unit. It is because
we have all the infrastructural facilities. We have the man power and the aptitude to make use of this benefit so that
the people of Tamil Nadu will be benefited.

In this Bill, it is given that 3500 MW of power can be generated by sugar industry alone using bagasse. Are we not
interested and are we not focussing our attention to the fact that poverty is at the highest level? It is a very sorry
state of affairs. Our direction and all our efforts should be focussed towards power generation because out of 3500
MW that can be produced, so far we have produced only 210 MW and we have proposed to generate 245 MW of
power.

There is one more point to be noted. The cost of production from bagasse waste is relatively lesser than that from
conventional power projects. | am so much concerned about this power project. In most of the States, the industry is
becoming sick due to interrupted electricity supply. And in those States which the Government of India proposes to
have ethanol blending units, | appeal that electricity generated using bagasse, as a co-generation power project,
can be distributed to other States as the first phase so that ethanol-blending unit and production of electricity can



be linked, and the State Governments will be able to make use of these benefits so that the labourers, the farmers
and the country as a whole will develop economically.

With these words, | conclude.
*SHRI M. DURAI (VANDAVASI): Sir, | extend my support to this Bill and thank the Chair for this opportunity.

In our country, Tamil Nadu is one among the foremost states in sugar production. Sugarcane farmers form the
backbone of sugar production in the country. But still the sugarcane cultivators in Tamil Nadu are undergoing
innumerable problems for the past 20 months. This is due to the non-payment of arrears pending with the sugar
mills to be paid for the sugarcane procured. Debt burden and poverty conditions have seriously tormented the
sugarcane growers.

In Tamil Nadu sugar mills in the cooperative sector alone owe about Rs 20 crore to the sugarcane agriculturists.
The cultivators who have sweated and rendered their labour to grow sugarcane do not find their conditions
pleasing and sweet. But they struggle hard as they could not get even the wages for the job they had done. As they
could not get the payments from the sugar mills in time, the small farmers are forced to sell away their lands. They
are struggling hard for their survival and life has become miserable. Poverty, debt burden and depression force
them to the verge of committing suicide. Hence | urge upon the Union Government to intervene and help the
sugarcane cultivators to get the money due to them.

This fund may find ways to extend financial assistance either in the form of liberal loan or grants or subsidies to
obviate the problems faced by the sugarcane farmers. Lakhs of sugarcane growers and agricultural labourers
would be greatly benefited by the boost given to the sugar industry.

This fund seeks to concentrate on to increased power generation from bagasse and enhanced production of ethnol
from mollasses which would contribute to our nation's economy while sustaining the growth of sugar industry. So it
is a welcome move.

On behalf of our founder leader Dr S. Ramadoss and on behalf of Puttali Makkal Katchi | extend my wholehearted
support to this Bill while reiterating my demand to make use of this fund to alleviate the problems faced by the
sugarcane cultivators.

* English translation of speech originally delivered in Tamiil.

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Thank you, Mr. Chairman. | support the very idea of using
bagasse for producing electricity. But | have my own strong reservations as to whether the sugar mills can produce
electricity just because they have a by-product. There is a very big question mark whether the sugar mills have that
expertise to produce electricity. If they are that keen to get rid of or to generate income from the raw materials that
they have, the best solution would be, the Federation should create a separate company to generate electricity and
sell this by-product to them. They can then raise the capital from the market. On the one side, the Government is
going in for privatisation and disinvestment and on the other side the Government is proposing to give them loan. |
think the Minister should know that there are a large number of sugar co-operative mills which have not paid even
the interest for the loan that they have taken from the respective Governments. | also have a doubt whether the
money that is earned by selling raw materials or by generating electricity will really go to the sugar growers. There
is a very big question mark on that. If they want to get rid of or if they want to generate income out of the by-product
that they have, the best option available for the sugar factories is that they can set up a separate company to
generate electricity and they can sell the by-product to them. If the Government is that keen to give money or loan,
it should give it to that new company.

It is said in the Statement of Objects and Reasons, that 3,500 MW of power can be generated by the sugar
factories with bagasse as the feedstock. | have my own doubts about this potential. | have gone through the
Infrastructure Development Report, which was prepared by Rakesh Mohan Committee. | do not remember to have
read anywhere that such vast potential is available from this by-product and that so much of electricity could be
generated from that. If that is not there, again | am very much doubtful. It is said that only about 212 MW generation
capacity plants have been commissioned. | do not know at what level they are producing electricity. It would have
been better if the Members were, at least, told about the cost-benefit ratio of producing electricity.

In Gujarat, we had a project for generating electricity through tidal wave. It has never taken place. It is one of the



costliest projects that we ever had. We had to abandon that in-between.

| do not know about it. | hope that in future, perhaps, we may not have to abandon the same sort of a project simply
because it is costlier; we do not have the expertise and that it is not viable to produce electricity by using the bio-
product, like bagasse, of sugar-cane.

The third point | would like to make is this. It is, of course, not mentioned here. But what | thought was that the
sugarcane cutters, the labourers would be included in this Sugar Development Fund (Amendment) Bill. Mr. Minister,
you have seen the plight of the sugarcane cutters. | want to bring to the notice of my friends from Maharashtra that
there are thousands and thousands of labourers who come from Bhusawal and Dhulia to Gujarat. They live in
appalling conditions. They are not even known by their names. They are known by the name Koytha, which is an
instrument through which they cut sugarcane. Until the last few years, it was only Rs.72 per tonne that was given to
them. They start the work early morning, at five of the clock. There are no schools. There are no proper living
conditions. There are no facilities provided to them. They are simply left to live in the open ground near the banks
or canals. In fact, they have to do everything in the open. It is a small kanthan, tadpatri which is provided. It is a kind
of a make-shift tent. They have to live in that condition. There is hardly any privacy. The children are not sent to
schools by the factories. These factories are making a lot of profits.

What is the share of these labourers in this Fund? | would like to know whether the labourers are included in the
Sugar Development Fund or not. There are thousands and thousands of labourers in Gujarat. The High Court has
to pass a stricture. In fact, they have to set up a Commission to inquire into the labour conditions, the conditions of
the sugarcane workers in Gujarat. A large chunk of the workers come from Maharashtra. So, where are they in this
Sugar Development Fund?

This is all  wanted to say. | would request you to take note of this. Again, | express my strong reservations about
the claim regarding production and generation of electricity through the sugar mills. | want to know whether that is
going to be a viable one or not.

With these words, | conclude.

it ST fae (I5TTe)  wwfy #elew, St fAdys w4t ot g € F Suet e s & fog @ € gon €1 agd &9 wwy # ot 9
PHEb H HYAT I TS0 HH 1|

Hafl ft 3 g -

"The carry over stock of sugar as on 30.09.2001 was over 100 lakh tonnes. The holding costs of sugar at
such high level adversely affect the viability of sugar factories. This, in turn, affects timely payment of
cane price dues to the sugarcane growers. "
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MR. CHAIRMAN : The question is:

"That the Bill further to amend the Sugar Development Fund Act, 1982, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause by clause consideration of the Bill. The question is:

"That Clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Long title were added to the Bill.

#ft wian HAR @ F ywra FE g

"6 fadras &1 wiRa frar sl

MR. CHAIRMAN: The question is:
"That the Bill be passed."

The motion was adopted.

MR. CHAIRMAN: Now we shall take up item No.15 - consideration of the General Insurance Business
(Nationalisation) Amendment Bill, 2001.

...(Interruptions)

#t IHETE TdA (devqy) : 3nft 6 a9 25 e B @ € 39 A B war foran Sy, Fife @it A 39 W ater ared
£€1...(Interruptions)

SHRI K.H. MUNIYAPPA (KOLAR): This is an important Bill, Sir. We have to have a detailed discussion on this.



SHRI S.S. PALANIMANICKAM (THANJAVUR): Sir, it was decided by the Business Advisory Committee that the
House will sit upto 8 p.m.

SHRI PRABODH PANDA (MIDNAPORE): Sir, this is an important Bill. Detailed discussion is needed.
SHRI RAMDAS ATHAWALE: Sir, this Bill is a very important Bill. We need more time to discuss it.

SHRI S.S. PALANIMANICKAM : The Standing Committee has examined it and recommended it. ...(Interruptions) It
was decided in the Business Advisory Committee.

SHRI K.H. MUNIYAPPA : Sir, it can be taken up tomorrow morning.

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, this is a very important Bill. Detailed discussion should be
there in the House. We can take it up tomorrow.

SHRI KHARABELA SWAIN (BALASORE): It is only 6.25 p.m. We can sit upto 8 p.m. ...(Interruptions)
MR. CHAIRMAN : Please wait, there is another item of work. Secretary-General to lay the papers.



